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C£wrRAL AdMINISTR ATIU £ IRIBUNAL, PRINCIp.'i 8£WCH

OA No,1413/1995

Neu Dalhi, this 23rd day of May, 1996

Hon'ble Shri B, K, Singti, MemberCAj
,  Hon'ble Or, A, yadavalli, T'larnbar (O )

Pram Praka h Singh
\lill, & PQ Bar ol
lit,' Aligarh, UP ,, Applicant

By Shri Bog Singh, Advocate

Ms,

1. Chief Secretary
NCT of [Jalhi, Delhi

2, "Dy, Commissioner of ftilice
III Battalibn DAP, Neu Police Lines
i^slhi ,, Respondents

By Shri Rajindra Pandita, Advocate

CR r)£R (or al )

Hon'ble Shri B, l<, Singh

Heard the Id, counsel for the parties. Shri

Rajindra Pandita raised prjliminary objection that

the r emedy available to the applicant has not'been

exausted by him and as such the cp plication is pre

mature,' Since r,he ^plicant has not' fildd any

representation at all, this application may be treated

as his representation and the same may be disposed of

by the respondents uithin a reasonable period of time.

The applicant is given liberty to assail the order

that, may be passed by tha respondents, if he is still

aggrieved by that and if so advised, according to lau.

The OA is disposed of uith the above obsarvations. No

Cos ts,

,  (B^K. Singh)
^^^ber (3) flembar (A)
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